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ITEM NO.2               COURT NO.2               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

IA 67915/2022 in Writ Petition(s)(Civil)  No(s).180/2022

NATIONAL COMPANY LAW TRIBUNAL BAR ASSOCIATION      Petitioner(s)

                                VERSUS

UNION OF INDIA                                     Respondent(s)

(WITH IA No. 67915/2022 - STAY APPLICATION)
 
Date : 25-05-2022 This application was called on for hearing today.

CORAM : 
         HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Petitioner(s) Mr. Maninder Singh, Sr. Adv.
Mr. Sanjiv Sen, Sr. Adv.
Mr. V.K. Chaudhary, Sr. Adv.
Mr. Saurabh Kalia, Adv.
Mr. G.P. Madaan, Adv.
Ms. Ranjana Roy Gawai, Adv.
Mr. Shikhil Suri, Adv.
Mr. Viksit Arora, Adv.
Mr. Mansumyer Singh, Adv.
Ms. Prachi Bhatia, Adv.

                  Ms. Supriya Juneja, AOR
Mr. Sahitya Veena, Adv.

                   
For Respondent(s) Mr. Tushar Mehta, SG

Mr. Balbir Singh, ASG
Mr. Samarvir Singh, Adv.
Mr. Naman Tandon, Adv.
Mr. Shyam Gopal, Adv.
Mr. Prahlad Singh, Adv.
Mr. Ankur Talwar, Adv.
Mr. Rajat Nair, Adv.
Mr. Arvind Kumar Sharma, AOR
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UPON hearing the counsel the Court made the following
                              O R D E R

1 We have heard Mr Maninder Singh and Mr Sanjiv Sen, senior counsel appearing

on behalf  of  the petitioners.   Mr Tushar Mehta,  Solicitor General,  appears on

behalf of the Union Government.

2 The Solicitor General has submitted that the Committee chaired by Hon’ble the

Chief Justice of India and consisting of Hon’ble Mr Justice Surya Kant and the

Secretary, Ministry of Corporate Affairs held its meeting on 20 April 2022 where

the question regarding the tenure of the twenty three members of the National

Company Law Tribunal of the 2019 batch has been deliberated upon.  Since the

term of one of the members of that batch is to come to an end on 20 June 2022,

the Solicitor General has requested the Court to place these proceedings on 15

June 2022 since the Committee is seized of the issue.

3 Mr Maninder Singh has submitted that the term of all the members of the 2019

batch, in any event, would come to an end of 3 July 2022 though the contention

of the petitioners is that the term should legitimately be for a period of five

years.

4 List the proceedings on 15 June 2022.

5 We request the Solicitor General to apprise the Court of the developments which

have taken place in the meantime.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
  DEPUTY REGISTRAR                        COURT MASTER
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